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NOTIFICATION
Samastipur, the 16th August, 2023
ORDINANCE

No. 413/DRPCAU (VC), Pusa.—Whereas the Government of India in the Department of Agricultural
Research and Education as per resolution passed by the Board of Management in its 16™ meeting held on 28.10.2021
has approved to make an Ordinance regarding the special arrangements, if any, which may be made for the residence,
discipline and teaching of women students and the prescribing of special courses of studies for them in the
Dr. Rajendra Prasad Central Agricultural University, Pusa vide No. 5-42/2021-CAU (e-4658) dated 31 July, 2023.

Now, therefore, in exercise of the powers conferred under sub-section (i) 28(1) of the Dr. Rajendra Prasad
Central Agricultural University Act, 2016 of (32 of 2016) and with the previous approval of the Central Government,
as aforesaid, I, the Vice-Chancellor of the Dr.Rajendra Prasad Central Agricultural University, Pusa do hereby make
the first Ordinance and notify the special arrangements, if any, which may be made for the residence, discipline and
teaching of women students of the Dr. Rajendra Prasad Central Agricultural University, Pusa as follows :

1. The University may make special arrangement for women for their studies in particular or special courses on
the recommendations of the Faculty Council/ Academic Council with the approval of the Board of
Management.

2. The University shall have separate hostel for women students which shall be maintained by the University for
their boarding and lodging.

3. Such hostels shall have women warden and Hostel Superintendent, as far as practicable from among the
women teachers of the University and shall be selected on rotation and in accordance with rules framed.

4. The disciplinary rules adopted by the University shall be the same for women students as for men students.

5. Very restricted entry in the Women Hostels and permission to meet the relatives etc. shall be granted on the
basis of the merit of the request as per rules and on taking orders of Hostel Superintendent/ Warden.

6. The University shall allow both women and men students for admission into various courses/ programme of
the University including College of Community Science.

7. Others conditions shall be prescribed in the Academic Regulations of the University.
PUNYAVRAT SUVIMALENDU PANDEY, Vice-Chancellor
[ADVT.-I11/4/Exty./510/2023-24]



